¥hy Paperslald  CHAITRA 8 1830 (SARA)

$1% wrder-vrer Folr | xafog wry
g e o OfeXr | ar ¥ W
frdr W Wit IE g WA

Mr. Speaker: I have allowed a dis-
cussion on this under rule 193. There-
fore, it can be taken up some time
later. I shall fix some time for it.
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Mr. Speaker: I have allowed 1t
under rule 193.
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Some hon. Members rose—

Mr. Speaker: Order, order. 1 would
request all hon, Members to resume
their seats. Now, Papers to be Laid
on the Table,
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PAPERS LAID ON THE TABLE

NotFicaTiON oOF THE MINes Axp
Mpxrals (REQULATION) AND
Deveropment, Act, Erxc.

The Minister of Steel, Mines and
Metals (Dr. Chenna Reddy): I beg
to lay on the Table:—

{1) A copy of Notification No.
GSR. 124 published in
Gazette of India dated the
28th January, 1967, under
sub-section (1) of section 28
of the Mines and Minerals
(Regulation and Develop-
ment) Aect 1067, declaring salt
petre to be a3 minor minersl
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[Placed in the Library. See
No. LT-118/87].

(2) (i) A copy of the Annual-

Report of the Hindustan
Steel Limited, Ranchi, for
the year 1965-68, al with
the Audited and
the comments of the Com-
ptroller and Auditor General
thereon, under sub-section
(1) of section 618A of the

Companies Act, 1958.
[Placed in the Library See
No LT-119/87]

(i1) Review by the Government
on the working of the above
Company. [Placed in the
Library, SeeNo LT-119/617.]

(i) A copy of the Annual
Report of the Nationa] Coal
Development Corporation
Limited, Ranchi, for the year
1965-66 along with the Audi-
ted Accounts and the com-
ments of the Comptroller and
Auditor General thereon, yn-

@

der sub-section (1) of sec-
tion 6180A of the Companies
Act, 1856.

(ii) Reviewy by the Government
on the working of theabove
Corporation. [Placed in the
Labrary See No LT-120/67.]

ANNUAL REPORT OF UNIVERSITY GRANTS

Table a copy of the Annual Reportof
the University Grants Commission
for the year 1965-86, under section
18 of the University Grants Commis-
sion Act, 1956. [Placed mn the Library.
See No. LT-121/67]



1587 Papers Laid

[Dr. Ram Subhag Singh)
1967, published in Notification No.
G.SR. 318 in Gazette of India dated
the 11th March, 1887, under sube
section (5) of section 7 of the Indian
Telegraph Act, 1885. [Placed in the
Library, See No. LT-122/67.]

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): I
beg to lay on the Table:—

(1) A copy of the Annual
Accounts of the Employees’
Provident Fund Organisation,
along with the Audit Report
thereon, for the year 1984-
85, [Placed in the Library.
See No. LT--123/67.]

(2) A copy each of the follow-
ing Notifications under sub-
section (2) of section 7 of
the Employees’ Provident
Funds Act, 1952:—

(1) The Employees’ Provi-
dent Funds (Eighteenth
Amendment) Scheme, 1968,
published in Notification No
GS.R. 1770 in Gazette of
India dated the 26th Nov-
ember, 10686.

(li) The Employees’ Provident
Funds (Nineteenth Amend-
ment) Scheme, 1968, pub-
lisheq in Notification No.
G.S8R. 1772 in Gazette of
India dated the 26th Nov-

ember, 1866,
(iii) The Employees’ Provi-
dent Funds (Twentieth

Amendment) Scheme, 1966,
published in notification No.
G SR. 1838 in Gazette of
India dated the 10th Dece-
mber, 1966.

(iv) The Employees’ Provident
Funds (Amendment) Sche-
me, 1967, published in
Notification No G.S.R. 168
in Gazette of India dat:d
the 11th February, 1967.
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Papere Lold 1458
(v) The Employtes’ Provident

G.B8R. 187 in Gazette of
India dated the 11th Feb-
ruary, 1987 [Placed in the
Library. See No. LT-124/
87.]

(3) A copy of the Annua] Report
on the working of the Emp-~
loyee's Provident Funds
Scheme, 1952 for the year
1985-868, [Placed in the Libra-
ry. See Nv. LT-125/67].

(4) A copy of the Coal Mines
(Second Amendment) Regu-
lations, 1066, published In
Notification No. G.S.R. 2012
in Gazette of India dated the
31st December, 1866, wunder
sub-section (7) of section 50
of the Mines Act, 1852
(Placed in Library. See No.
No. LT-126/67.]

(5) A copy of the Report of En-
quiry on the fatal accident
in Borgafall Iron Ore Mine,
Goa on the 2nd August, 1968
[Placed in Library, See No.
LT-127/61.]

(6) A copy of the Delhi Shops
and Establishments (Amend-
ment) Rules, 1068, published
in Notifieation No. F.20(17),
60-Lab. in Delhi Gazette
dated the 19th January, 1967,
under sub-section (8) of
section 47 of the Delhi
Shops and Establishment Act,
1054, [Placed in the
See No. LT-128/67.]

INTERNATIONAL COPYRIGHT (FIrse
AmzvoMENT) ORDER AND ANNUAL
Rerorr or INpoaw MusEom

The Minister of Siate in the Minis-
try of Education (Prof. Sher Singh): T
beg to lay on the Table:—

(1) A copy of the International
Copyright (First Amend-
ment) Order 1967, published
in Notification No. 8. O.
784 in Gazette of India dated
the 8rd March, 1907, under



